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IN 'rHS C&N'.IR'AL ADM INISTRA'I'IW 'lR IEUNAL 
JODHPUR lmNCfb JODHl?UR 

Date of order : 18.1.1995 

~isbal B.hatnagaC 
••• Applieant 

Union of lridia & Ors. 
vs. 

••• Respondents. 

Mr. S.K_ Malik, Counsel for the applicant. 

Hon'h-le· Mr. Gopal Krishna, Judicial Melfd:)er. 

Hon'"'le Mr. N.K. Verma,. Administrative Member • 

••••••• 

In this application,. under Section 19 

of the Administrative Tribunals Act, 1985, the 

applica~t Vishal Bhatnagar has sought a direction 
··union of. InQ.ia through · 

to Lthe Secretary and Chairman of Nuclear Power 

Corporation and the Project Director. Nuclear Power 

Corporation of India Ltd., Rajasthan Automic Power 

Station, to take supplementary interview of the 

applicant and if he-~ declared successful in the 

interview, be :Ail be. appointed as a Lineman in the 

grade of Rs. 950-1400 per month with consequential 

menefits. 

2.- ~e learned counsel for the applicant 

_has failed to satisfy us that the- ~clear Power 

Corporation of India Ltd. has already been notified 
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by the Central Government as e~~isaged by Secti9n 

14,(2) of the Administrative Tribunals ·Act,. 1985 •. 

In the· absence of any such notification. we are of 

the view that this application is not entertainable 

lty this Tribunal for want of jurisdiction. let the 

OA be t:eturned to the le'arned counsel for the 

applicant for its presentation Defore an appropriate 

forum. !his application stands disp~sed of 

accordingly. 


